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s /ORDER

PER SANJAY AWASTHI, ACCOUNTANT MEMBER:

1. This appeal arises from order u/s 250 of the Income Tax Act,
1961 (hereafter referred to as “the Act”), dated 05.08.2024, passed
by Ld. CIT(A)-NFAC, Delhi. In this case, the Ld. AR pointed out that
due to a communication gap between the assessee and his tax
consultant, no compliance could be made before the Ld. AO and
thus, an ex parte order was passed by him. The assessee could not
succeed before the Ld. CIT(A) also as apparently the assessee could
not submit any documents in support of his claim that the impugned

cash deposit of Rs.25,90,500/- was made out of sale of land.
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1.1 The assessee has challenged the action of the authorities below
and also stated that there were several legal infirmities in the

exercise of jurisdiction by the Ld. AO.
1.2 The Ld. DR relied on the orders of the authorities below.

2. We have carefully considered the rival submissions and have
gone through the records before us. We find that the Ld. AR has
filed considerable documents before us to justify the impugned
amount. However, we find that such documents do not find any
mention in the orders of the authorities below. On a query from the
Bench, the Ld. AR stated that such documents could not be filed
before any of the authorities below. Accordingly, in the interest of
justice, we deem it fit to set aside the impugned order and remand
the same back to the file of Ld. CIT(A) for fresh adjudication. The
assessee would be at liberty to file any documents in his favour
under Rule 46A and the Ld. CIT(A) would be at liberty to call for a
remand report from the Ld. AO.The Ld. CIT(A) would also

adjudicate on the legal issues raised by the assessee.
3. Inthe result, the appeal is allowed for statistical purpose.

Order pronounced in the open court on 11.02.2026
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